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1 	.heth..: tc racTtas - f local newsccer 
be allowed to see the judcment 	es 

To be referred to recorters or riot 
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in this Cp:)ljcat ion under dection 19 of 

he Admjnistrat ive Tribunc is ?ct, 1985, the et t ioner orays 

a dec1.- ration that the cetitioner is a ermanent emoloyee 

a,tr Deo&rtmental iil  Carrier in Panasuciha Post Office 

ic 	her 	ed 	the strifl 	e 	ofurt 	 f  

a ppointment c ante med in Annaxure-1 enabling the author ties 

uncercuaniously remove any 7osta 1 em)loyee. from the 

vices under FCjle-6 be declared void and uriconstjtutjanal, 

stated the case of the etitianer is that 

ily C))')jfli( Ca .Lxtre 	rtmontal I'afl 

arrier in Panesudha ot Tfic. fterhe urkd for 

disoénsed withand one Shri anatan 

this apiicat ion has been filed 

1ith the aforesaid 'irayer, 

3. 	In their counter the opposite parties mdintail. 

that the petitioner's services was dispensed with under 

Rule-6 because according to circulars issued, Night ;atchen 

asts were abolished and those Tight hatchm 	had t:: be 

adjusted against some other post 	44 	end theref ace 

.ioner was disuensed with and Shri 

a 	inted. ho illegality havinc 

committed, the irnougned order should be sustained. 
h e a r d 

,e 	 K.L,  

-nsel. 

3. 	 C;: 	LcCt a;; coaL say ti. tLc so c 31st 

stringent terms contained in order of Coosietment shcuh: 

sot be 0uashcd, because the authority has the rio. 

1:3; :;:rvicss of ts 	;oLstioaor henovar lot 



:ule_6 rnks such orovisjon. We cannot hold it to be 

nce raer oetjoioncr on thiS 

:oissed. s regards IjUJr1SCtiOfl of the 

vices of he Detitioner in the post of 	.i.C., we are 

ble to accede to the request of lir. Dash to recuiarise 

:hc services of the oetitioner. Concerned authority is 

)owared to regularise the services of the oetitianer 

:vided that he is found to be suitable. e cannot step 

into shoes of the executive authority. Therefore prayer 

:acted. 

ce in giving 

apDointrnent to Shri Sanatan Eash, while the present 

ctioning as L.iaI'i.Ca True, it is that 

a000jnted, but that is mentioned in 

the forum. JVen tempoary appoint&es Ore entitled to tth 

pr)tectlon of the law. No oerson can be oerrriitted to 

ve out a tempoary aooitjt 	accord Iran to whin-od 
kg- 

c a .1 :c 	uash 	the apeointment 

the Cuoerintendent 

f Post Cffices to initiate fresh selection process for 

cost of N .D .N.C. in oanasudha post Office and in case 

ai anatan Dash and the present petitioner Chri Gegan 

Chandra Desh are aonlicants, their cases along with to 

other candidutes from the open market or the candidatan 

sonsored by the Lmployment Exchang should be considered 

and he, whosoever is found to be suit ble should bo 
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ap3ointed. Thus the aoplicatjon is accordingly disposed 

of leaving the Qarties to beer their own cost. 
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